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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 23" September, 2025.

L. A. Bill No. 18 of 2025

A BILL TO AMEND THE BHARATIYA NAGARIK SURAKSHA
SANHITA, 2023.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy-sixth Year of the Republic of India as follows :

1. (1) This Act may be called the Bharatiya Nagarik Suraksha Sanhita Short title,

extent and

(Andhra Pradesh Amendment) Act, 2025. commencement.
(2) Itextends to the whole of the State of Andhra Pradesh.

(8) Itshall come into force on such date as the State Government
may, by notification, in the Andhra Pradesh Gazette, appoint.

2. In the Bharatiya Nagarik Suraksha Sanhita, 2023, in section 11, in Am:”d':e”t1‘1’f
ection .

sub-section (2) for the words “not exceeding one year at a time,”  Act No. 46 of

the words “not exceeding two years at a time,” shall be 2023

substituted.
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STATEMENT OF OBJECTS AND REASONS

Section 13(2) of Code of Criminal Procedure, 1973 provided for
the appointment of Special Judicial Magistrates of Second Class for such
term, “not exceeding one year at a time”, as the High Court may, by general

or special order, direct. The said provision reads as follows:

“‘Such Magistrates shall be called Special
Judicial Magistrates and shall be appointed for such term,
not exceeding one year at a time, as the High Court may,
by general or special order, direct.”

The above section was amended by the Andhra Pradesh Act No.
2 of 1992 substituting the words “not exceeding two years at a time” in the
place of the words “not exceeding one year at a time”. The amendment
further provided that any person holding office as Special Judicial
Magistrate at commencement of the said Act, and who had not completed
the age of sixty five (65) years shall not continue to hold office for a term of

two years from the date of his appointment.

Section 11 of “the Bharatiya Nagarik Suraksha Sanhita, 2023,
which corresponds to section 13 of Code of Criminal Procedure, 1973,

deals with Special Judicial Magistrates of the Il Class and reads as follows:

“11. (1) The High Court may, if requested by
the Central or State Government so to do, confer upon
any person who holds or has held any post under the
Government, all or any of the powers conferred or
conferrable by or under this Sanhita on a Judicial
Magistrate of the first class or of the second class, in
respect to particular cases or to particular classes of

cases, in any local area:

Provided that no such power shall be conferred
on a person unless he possesses such qualification or
experience in relation to legal affairs as the High Court
may, by rules, specify.
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(2) Such Magistrates shall be called Special
Judicial Magistrates and shall be appointed for such term,
not exceeding one year at a time, as the High Court may,
by general or special order, direct.”

The amendment made by the Andhra Pradesh Act No.2 of 1992 to
section 13 of the Code of Criminal Procedure, 1973, extending the tenure
of appointment of the Special Judicial Magistrate of Second Class to two
(2) years has not been incorporated in the Bharatiya Nagarik Suraksha
Sanhita, 2023

The Registrar General, High Court of Andhra Pradesh has, therefore
requested the Government to amend sub-section (2) of section 11 of the
Bharatiya Nagarik Suraksha Sanhita, 2023 so as to read as follows:

(2) Such Magistrates shall be called Special
Judicial Magistrates and shall be appointed for such
term, not exceeding two years at a time, as the High

Court may, by general or special order, direct.”

Accordingly, the Government have decided to amend sub-section
(2) of section 11 of the Bharatiya Nagarik Suraksha Sanhita, 2023 suitably.

This Bill seeks to give effect to the above decision.

N.Md.FAROOK,
Hon’ble Minister for Law & Justice &
Minorities Welfare
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1(2) of the Bill authorizes the Government to issue
notifications in respect of the matters specified therein and generally to
carry out the purposes of the Act.

All such notifications issued, which are intended to cover the
matters mostly of procedural in nature are to be laid on the table of the
both Houses of the State Legislature and will be subject to any modifications
made by the Legislature.

The above provisions of the Bill regarding delegated legislation
are thus of normal type and mainly intended to cover matters of procedure.

N.Md.FAROOK,
Hon’ble Minister for Law & Justice &
Minorities Welfare
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Bharatiya Nagarik Suraksha Sanhita (Andhra Pradesh
Amendment), Bill, 2025, after it is passed by the Legislature of the State
may be submitted to the Governor for reserving the Bill for the
consideration and assent of the President of India under Article 254(2) of
the Constitution of India.

N.Md.FAROOK,
Hon’ble Minister for Law & Justice &
Minorities Welfare

PRASANNA KUMAR SURYADEVARA
Secretary-General to Legislature.



